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MOTION    FOR ELECTION TO    THE 
INDIAN NURSING COUNCIL 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M. L. FOTE-
DAR): Madam, I beg to move the following 
Motion: 

'That in pursuance of clause (o) of sub-
section (1) of section 3 of the Indian 
Nursing Council Act, 1947 (48 of 1947), 
this House do proceed to elect, in such 
manner as the Chairman may direct, one 
member from among the members of the 
House to be a member of the Indian 
Nursing Council. " 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: I have seven 
Special Mentions and I have the 
clarifications; so, we will take up the clari-
fications... (Interruptions)... 

SHRIMATI IAYANTHI NATARAJAN: 
Madam, please do not take up the Special 
'Mentions... (Interruptions)... 

THE DEPUTY  CHAIRMAN: Let the 
Home   Minister come... (Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 
Madam, it is a very important issue. Why has 
the Home Minister not yet come? ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: He must be 
in the other House. Let us not be that 
impationt. Please, order, order... (Inter-
ruptions)... 

SHRI YASHWANT SINHA: There are 
two Home Ministers and none of them is 
present here. Mr. Jacob could    have 
come... (Interruptions)... 

THE DEPUTY CHAIRMAN: He may be 
having the Question Hour there in the other   
House... (Interruptions)... 

SHRI S. JAJPAL REDDY: Madam, both 
of them are absent. The other day, the 
Railway Ministers were not present here... 
(Interruptions)... This is being repeated... 
(Interruptions).. 

SHRI YASHWANT SINHA: Is this the 
kind of investigation that they are doing into  
the     assassination     of Shri     Rajiv 
Gandhi?... (Interruptions)... 

THE   DEPUTY   CHAIRMAN: Order, 
order... (Interruptions)... Just a minute ... 
(Interruptions)... 1 can see the Home Minister 
in the corridor. He will be coming soon... 
(Interruptions).. Order, order, please... 
(Interruptions)... 
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* Expunged as  ordered   by  the  Chair.. 
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♦Expunged as ordered by the Chair. 

 
THE DEPUTY CHAIRMAN: Now, the 

Home   Minister  is   here. You  have  said 
what you wanted to say. Now, take your 
seat... (Interruptions)... Please sit down. 
(Interruptions)... Now, clarifications on the 
statement regarding the escape from custody 
and subsequent death of Shri Shan-mugam, 
one of the accused in the Rajiv Gandhi 
assassination case... (Interruptions) 
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SHRI S. JAIPAL REDDY: There is a 
need for the Home Minister to collect the 
facts and make a statement on the floor of 
the House. (Interruptions). I support the 
demand. I also demand that the police 
officers be transferred pending a judicial 
inquiry into  the incident  because... 

SHRI S. S. AHLUWALTA: They should 
be suspended. 

SHRI  S. JAIPAL    REDDY:... the 
prima-facie evidence suggests the involve-
ment of the police officers. Action must be 
taken against them. So long as they are there, 
no fair inquiry is possible. Will the Home 
Minister respond? 

SHRI DIPEN GHOSH (West Bengal): 
Madam Deputy Chairman... (Interruptions). 

 

SHRI M. S. GURUPADASWAMY 
(Uttar Pradesh): Madam, let the Home 
Minister say something about it. 

THE LEADER OF THE OPPOSITION 
(SHRI S. JAIPAL REDDY): Madam, 
Deputy Chairman, could I make a sub-
mission   (Interruptions) 

THE DEPUTY CHAIRMAN: Just a 
minute. The Leader of the Opposition wants 
to say something. 

SHRI S. JAIPAL REDDY: Madam, I share 
the sentiments of the Members, I am sure all 
sections of the House share the sentiments 
expressed by the Members on the Pilibhit 
incident, and we all know about the 
reputation on record of the police officers of 
that district. (Interruptions). The mere 
announcement of a judicial inquiry does not 
meet the ends of Justice. 

SHRI S. S. AHLUWALTA: We want CBI 
inquiry. 

SHRI VLTHALRAO MADHAVRAO 
JADHAV (Maharashtra): Madam Deputy 
Chairman, this matter is very serious. 
Pilgrims have been brutally murdered. This 
matter is very serious. That is why, Madam, I 
request through you the hon. Home Minister 
to give some reaction at least as to what action 
they are going to take. This is a very serious 
matter. He must react. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Just a minute. 
Just listen to me for a minute. The Home 
Minister has heard. If he wanted to react, he 
would have reacted. Let us go ahead with °ur 
business. (Interruptions) 

SHRI YASHWANT SINHA (Bihar): 
Madam, the Home Minister has said that he 
will collect the facts and come back to the 
House. You check the record. The Home 
Minister has said that he will get in touch 
with the Uttar Pradesh Government to collect 
the facts and will come back to us. When is 
he coming back. The 
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[Shri Yashwant Sinha] 
Home Minister has promised that he will 
come back to the House after checking the 
facts. Let him tell us what has happened. I 
would like to know from him whether he has 
collected the facts from the Uttar Pradesh 
Government. Is he in a position to react? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Madam Deputy 
Chairperson, this is a serious matter. And I 
very well appreciate the sentiments of the hon. 
Members that the UP Government will have 
to supply the facts. We have written to the UP 
Government to supply the facts in this respect. 
But, at the same time, we have to realise when 
Mr. Jaipal Reddy is also saying same thing 
that the CBI should make an enquiry into the 
matter... (Interruptions)... I think, there are 
deeper issues involved. And if the Members 
of the Opposition feel that if any communal 
incident or for that matter any other incident 
has taken place in any State, it will be very 
difficult for the Government of India without 
the consent of the... (Interruptions). 

DR. ABRAR AHMED: Madam, I am on a 
point of order. 

THE DEPUTY CHAIRMAN: Let him 
finish. You asked him to react... (In-
terruptions). Please   sit  down. 

SHRI S. JAIPAL REDDY: I did not 
demand the CBI inquiry. I wanted the 
Government of India to collect facts from the 
UP Government to make a statement in the 
House. 

THE  DEPUTY     CHAIRMAN: Mr. 
Reddy let the Minister speak first. If you 
have anything to ask, I will allow. Please let 
us have peace in the House. 

SHRI S. B. CHAVAN; So far, the UP 
Government has not been able to furnish any 
facts. Even if they have to furnish the facts, 
this will in fact become a precedent for 
getting the facts and making statement in the 
House. If the Deputy Chairman feels that this 
is a matter in which the Home Ministry 
should collect the facts and make a statement 
in the House, certainly I will get the facts ex-
peditiously from the UP Government and 
then make a statement in the House. Because 
the normal practice is, so far as the present 
position is concerned, matters which pertain 
to the State Government are not... 
(Interruptions). 

SHRI S. S. AHLUWALIA: It is a matter 

of minorties. It is under the Central 
Government. 

THE DEPUTY CHAIRMAN: Mr. Ah-
luwalia, please sit down. I will permit you. 
Please have patience. I would like to remind 
the Government that there have been some 
incidents, whether with regard to Harijans, 
women or minorities, the matters have been 
taken up in this House because we are a 
Council of States. If the Council of States is 
not going to look into the matters then who 
else will look after it. If the State Government 
has not given redressal in certain matters, the 
Government has taken up those matters in the 
past. 
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SHRI S. B. CHAVAN:  If the Deputy 
Chairman so feels that I will have to 
collect the facts and make a statement in 
the  House, I  will  do  it. 

THE DEPUTY CHAIRMAN: This matter 
is closed now. {Interruptions). I will not 
allow. The Home Minister has given the 
assurance. (Interruptions). 

 

THE DEPUTY CHAIRMAN: Now, take 
your seats. (Interruptions). I say, please... 
(Interruptions). 

SHRI SURESH KALMADI; Madam, I 
would like to know whether Mr. Dorai-
swamy is dead or alive. I would like to know 
whether the person who is intervening on 
behalf of the Government with the terrorists 
has also been kidnapped. I want to know 
whether he is alive or not. Three terrorists 
who were released whether they are... 
(Interruptions). We would like the House to 
be taken into confidence. We do not know 
what is happening. We do not know what is 
the fate of Mr. Doraiswamy. (Interruptions). 

THE DEPUTY CHAIRMAN; Please sit 
down. I have some business. Let me go 
ahead with that. 

SHRI SURESH KALMADI: The Home 
Minister should tell us. The family of Mr. 
Doraiswamy... (Interruptions). 

 

SHRI SURESH KALMADI: Certainly, I 
want to know from the Home Minister the 
position of Mr. Doraiswamy. I want to  
know... (Interruptions). 

THE DEPUTY CHAIRMAN: Let us go 
ahead with the next business. 

SHRI JAGDISH PRASAD MATHUR: 
No, why has the Government... 

THE  DEPUTY   CHAIRMAN: That 
matter is closed now. 

SHRI SURESH KALMADI; We wanr ted 
a statement from the Home Minister. We are 
being kept totally in dark. What is happening 
in Kashmir regarding the kidnapping of Mr. 
Doraiswamy ? Please ask the Home Minister 
for a statement. 

 
Why has the Government failed to contact 
the Chief Minister? 

THE   DEPUTY   CHAIRMAN: He   is 
going to do it now. 

SHRI JAGDISH PRASAD MATHUR: 
He should have contacted the Chief Minister 
on telephone, on wireless and come before 
the House with facts. 

THE  DEPUTY   CHAIRMAN: He has 
taken note of your concern. 

SHRI   SURESH   KALMADI: Madam, 
we want your protection. We wanted a 
statement on Doraiswamy incident. The 
Home Minister was not here yesterday in the 
House. Today he is present. All of us 
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[Shri Suresh Kalmadi] 
are  concerned  about  what  is happening in 
Kashmir and what has happened    to Mr. 
Doraiswamy. The  Home     Minister had said 
that the matter was in a delicate stage. But 
after that, there has been total bungling. Three   
terrorists   have   already been released but  
Mr. Doraiswamy  has not  been released  as  
yet. What was the agreement between the 
terrorists and the Government?  The  House  
would  like  to know. We do not want to 
believe only the newspapers. The Home  
Minister     should take  Parliament  into  
confidence  and  he should tell   us whether 
Mr. Doraiswamy is dead or alive. It is    a very 
serious matter. Madam, you     direct the 
Home Minister. He is sitting    quiet    over the 
matter. He is not telling us what is happening   
in   Kashmir. He should know that it is a very 
important matter. The House is  sure  that  he  
will come forward  with a statement and take 
the House into confidence. Three terrorists   
have already   been released and     Mr. 
Doraiswamy's  fate is still  not  known. 

THE DEPUTY CHAIRMAN: I am sure 
the Home Minister has noted your concern 
and he is going to take action. 

SHRI SURESH KALMADI: There has 
been  no action  so  far. 

THE DEPUTY CHAIRMAN; Now, 
clarification on Minister's statement. 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu): Madam, we are waiting for 
long to say something and... 

THE DEPUTY CHAIRMAN: No, I am 
not allowing anybody. 

SHRI DIPEN GHOSH: Here, the question 
of Centre-State relations does not come in the 
way because Jammu and Kashmir is under 
the President's rule. A Central Government 
official has been abducted and we don't know 
whether he is dead or alive. Government 
owes an explanation to Parliament. 

THE DEPUTY CHAIRMAN: Now the 
clarifications. Shri J. P. Mathur will ask 
clarifications. 

CLARIFICATIONS ON THE STATE-
MENT REGARDING ESCAPE FROM 
THE CUSTODY AND SUBSEQUENT 

DEATH OF SHRI SHANMUGAM, ONE 
OF THE ACCUSED IN THE RAJIV 
GANDHI ASSASSINATION. CASE 

SHRI SANTOSH BAGRODIA (Rajas-

than): Madam, at the moment, we are talking 
something about the enquiry made on the 
century's most sensational assassination in the 
world. A gentleman who was not only most 
popular in the world, but who was also going 
to change the world's economic order, who 
was concerned about the world's poorest of 
the poor was murdered. In regard to that 
ghastly 


